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Tuesdaye  this the lit thy Of November, 1994. 

CORAMS 

MR. JU6TICE C}.?TUR SAW.ARAJ NAIR, VICE CHAIiUIAN 

IN'BL Mit. P.V. VF.NKATAKRISHNAN, AImNISrRATIVE I'1F.MB& 

0.A. 534/9 

)t.G. ThUicLaidaS 
8/o P.. unjh1krishna Pthai 
Graduate Assistant (Malayalaw) 
Government sigh 6chool,, Kavaratti 
union Territory of La1shadweep 

By Advocate Mr. P.V. 1hanan 

vs. 

The Administrator 
lJfliOfl Territory of Laksbadwee 

avaxattj 

The Director of £dation, 
union Territory of Jakshadweep,, 
Kavaritti 

By Advocate iw. 14.V.$. Nam&,00thiri. 

App1icat 

&espondents 

 

1 4, AsU. .B.V. 
s/o N. VasaVan 
Graduate Aisis taut (Mathematics) 
Government aigh School, Kadmat, 
Uniofl Territory of &akshadweep 

CMndran Thetteth 
6/0 Kuthikelu T. 
Graduate Assistant (Mathematics) 

/ Goverient nigh School, ?ttnicoy 
- Union Territory of Lakshadweep 

vijayan K.  

6/0nhjJcrjshnEn 	 - 
Graduate Assistant (Mathematics) 
Government nigh School, Kalpeni 
Union Territory of I.akshadweep 

By Advocate , P. V. 

vs. 

1. The Administrator 
uion Territory of L.akshadweep 

Kctvaratti 

The 3 irector of &dtc"tion 
Union Territory ci Lak8kAdweeP 

Advocate ,r. Zi.V.So táUQ0O hii 

Ap1 icanta 

S 	
f: 

aespondmnts 

NAvU t.' 



Applicant 

1 

I 

/ 

O.k. 1146L9 

If d$13difl K.K. 8/0 1(e,ln Ke 
• 	 Graduate ASsiDtAftt(kIifldi) 

Government High School. KdV&r&tti 

2. Cbandrasekhoran p. 
5/0 pe4uthi, 

• 	- 	Graduate Assiat.ant (Hindi) 
Governa€nt High School 1  yalpeni 	 App1.Cäflt8 

BY Advocate • we v. Mohanan 

vs. 

The 'tdsnh'ii.trotor. 
Union Territory of L.akahadweep 

• Kavaratti 

The Lirector of Ediwation, 
union Territory of Lakahadweep 
Kavaratti 	 Respondents 

By Advocate Mr. M.V.S. Nampootbiri 

O.k. 2260/93 
4 - 

K. Anini W° G. Philip 
Langudge Teacher (Mlayalam) Grade-11 
Government SeniOr basic 4chool, Kavaratti 

co Rajendran 5/o ChQkc8nathaU 
Graduate 4ssistant 
Gov€rnnet High School, Kavaratti 

5hihabuctin V.14. 5/0 V.C. ihauasd Methar 
Trained Graduate Teacher(Social. Studies) 
GovernmentHigh kichool# Kavaxatti 

Benny Mathew 5/0 I4athew 
Trained Graduate Teacher(Hindi) 
Government High School, Kavaratti 	Applicants 

By Advocate M • K .P • Dmd&P=i 

vs. 

3, Union of India represented by the 
Secretry.GOVerflmer1t of India 
Ministry of 1me Affaira,New Delhi 

2. The kiniStratOr. 
Union Territory of Lakshadweep 
Kavaratti Islands 

. The Director of £dc ation, 
Union Territory of Lak8hadweep 
avaratti 

By AdVOccte 14rf 14.V.5. Nampoothiri 

O.k. 67/94 

P.C. Roy 
Gaduate Assistant (English) 
64n m.rritory of LaIcskiadweep 

, Advocate ir. s.v. 
15 

• 	 • 	 - 

Respondents 



vs. 

3. The Drector of £di.C&tion 
Administration of Vnion Territory 
of ak3hddeep,KaVortt 

Union Territ)ryof jaksheep 	
•0 

Kavoratti repreaented .by its Administrator 

3, union of India represented by secretary 
tinistry of jme Mfak B,blew Delhi 	 Re8joncfltS 

By Advocate Mr. M.V.8. aapoothiri 

O.A.  

C .2 • Geetha Wo C .. • par sc&ran 
Te..cher. J.B • School (Centre) 
Andrott 

Beena P,U. W/o Jacob Varkey 
Lecturer, MoG. Co21ege,Andrott 	 Applicants 

By Advocate Mr. K.P. Denthlr ani 

vs. 

1. The I)irector of dtC<tiOfl 
Administration of Union Territory 
of Lakskjadweep #  Kavaratti 

20 onion rtitory of aks1dweep 
1avaratti rejresented by its Administrator 

39 union of India represented by $ecrotary 
to Ministry of home Mfairs. New Delhi 	£eSondent 

By Advocate Mr. M.V.S. NaPQOOthii 

2• 229/94 

George Wilfred P.G. 
Pirampaloth }USG 

Malipuram post. 
Karthedm, Cochin"40 	 Applicant 

By Advocate .Me. X.P. Dandapani 

vs. 

The Director of Zdation 
ministrbn of anion Territory of 

of Lakshadweep. Kavaratti . 

2. union Territory of Lakshadweep,, 
avaratti represented by its Admini3ttOr 

3* union of India represented by Secretary 
to Ministry of Homa Affairs, 4ew Delhi 	Respondents 

--By,-AdVOCate Mr. M.V.S. Nanpoothiri 
.' 	•c4 

• 2. irasinK. 
• ---• f f'P 	 I 	1 	'' 4-; 	 - 	- 

-- 

liihicoj. Union Terrz.tOry of L.a1sh1 dweep 

-. 	 .. 



-4- 

Thomac1n K.. 
TGT (ocia1. twies) 
Government Iligh &cbo1.Minicoy, 
Lakshadweep 

ie1en K. Joob. 
TGT (hyeics) 
Government Iligh &cho1 
Minicoy, Lakshadweep 

49 Rosily V.09 
TGT (Ilindi) 
Government 	8chool 
MiniCoy,LakshadWeep. 	 Applicants 

By Advocate .K.P. DndBpani 

• 	.. 	vs. 

1 • union of India represented by the 
Secretary.Governzoent of India. 

• Ministry of home Affairs. • 	N8De1i-.. 

2. The Administrator.Uniofl Territory 
of Laksdweep. Kavardtti 

3, The Director of £dc ation 
Union Territory of, L.akshadweep, 
Kavdratti 	 . 	 &eSo.z1ents 

By Advocate 	M.V.$. NmWOOtbir.t 

O.k. 1077/j 

C. zaryaflafl 
C±Ienal løuse 
KalJ-iasaeri P.O. 
Kannur District-670 562 	 Apltcant 

By Advocate M. K. P. DandaPani 

vs. 

1, anion of India represented by 
the Secretary. Government of India 
Ministry of Rome Affairs. 
Now Delhi 

2. The Administrator 
Union Territory of Lakshadweep 
Kavaratti Island 

39 The Director of education 
Union Territory of Lakshadweep. 
çavaratti 	•• 	 Respondenta 

By Advocate iir. M.V.S. NazapOothiri 

2l/94 
7/. 	 . 

jatha a. 11/0 Sasikumdr 
T4ned Graduate gindi Teacher. 
Goyrflment J. Be £choi, 
Minicoy  
cy Advocate M • Co Barihcrishnan 



,o 

/ 

I 

vs. 

2. The £irector of £ducation 
U .T • of Lakahadweep, XaVaratti 

2. The Administratore  
oaT. of Lakshadwsep 
Kavaratti 

 

 

3,b union of India represented by Secretary 
to Government, Nini*tcy of koln Aft airs 
now Delhi 

By Advocate M. li.V.S* tJauQoothr i 

oaL 

CHETT 5A.ARAN NAft  (JVICB CLfIR)4AN 

Easpondents 

Applicants who belong to the mainland, are woxting 

as teachers under the Lakshadwép Administration, admittedly 

for Long years, though their"ppointaaflts were atyled edhoc. 

2. 	Accord ng to applicants, they were appointed in 

accordance with.-the rules and it is a misnomer to call the 

appointment adhoà ihey rely on decisions of the supreme 

Court to contend that long and uninterrupted officiation 

entails regularisatios. 

30 	Reakondents bouLd submit that a decision has been 

taken by the Government of India to limit regular açointnients 

to islanders, with a view to pu tect them in the special 

circumstance. 8hri M.V.S. Nampoothiri appearing for respon. 

dents raised an ingenious and attractive argument to the 

effect that such special treatment is permissible as prt of 

reservation policy. In answer, applicants would submit 

at irrespective of other coz.derationa discrimination .  

on the ground of residence is unconstitutional. ...Wethink 

that the Government of India should take a look at the 

question, whether long years of service can be wiped out 

without any conss(uence. They must also consider whether 

the policy of shutting out mainlanders or implementing 

;f(resexva tion creating uoaoply or iOO reservation, is 

-pertiaibLe. Applicants may ma3.e a det3iled representation 

'S 



c7 .  

/ 

setting out their case before reSaondent union of India,, 

within six weeks from today. VaLozi of India shaU consiner 

the matter with reference to its Legal and human asjects,, 

and tke a deClaion as e)c)editiouiy as they find CQnVenent. 

Till such a decision is taefl status quo as of today will be 

maintained and thereaft.er, the matter will be governed by 

such orders as the GawernAtof India may pass. 

40 	Application is disoséd of as aforesaide No costs. 

Oted the let soveier, 19949 

54 
P. V. VENKATAKRISHNhN 	 CHET1UR SMRAN NAIR :(J) 
A1*1ILI3T&ATIVE ME$$R 	 VICE CHAIRNN 

1(mn11194 

gI1FIED TIW cOfl 
\. 

Ifl&V egit 

1' 	
'skit, 


